
Central Adalniatrative Tribunal
Principal Bench

• • •

0«A. No. 521/95

New Oalhi, this the 22nd day of Auq.,9i

i

Hon'bla Shri S.R.Adige, neaber(A)
Hon*ble Or. A* Vedavalli, ne«ber(0)

Set. Pan Kuaari
u/o Sh. Ohanna Ran»
r/o Shiv nandir^
Near Safdarjung Railway Station,
New Delhi. ..Applicant
(By Shri Yogash Sharaa,Advocate)

•Versus*

1. Uiion of India through
the General Nanager,
Northern Reilway,
Baroda House,
NeuOelhi.

2. The Oivisional Railway Nanager,
Northern Railway', Delhi Division,
Near New Delhi Railway Station.
New Delhi.

3. The D.S.C. (PQRS),
O.R.fl. Office,
Northern Railway,
Near New Delhi Railway Station.

^  New Delhi.

^  (By Shri P.S.nehandru, Advocate)

By Hen'ble Shri S.R.Adige

1. Heard.

2. Shri Sharna contends that as per respondents

order dated 6.11.1995 (Annexure R«I to the reply to

the n.A. No. 43/98) the applicant has joined as

Safaiwali with effect fro« that date §nd is working
as euch. Shri nehandro states that this appointoent

is subject to the applicant being cleared in the

•edical e xanination. These foriaalities should be
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oo«pl«t0d Bxpeditioualy. Th« pr«)r«r f9v appoiiitn«rit as-j,
'^Gifigpaf) i& not pressed by Sbri shemelP^^
3. Shrl Sharna has also averred that although

the applicant was transferred froo Aaibala to Delhi
not

vide orders dated 3.11 .1993 she was/assigned any work

in Delhiy and was also not paid her wages for the

period fro* 3.1T.1993 till 6.11.1995. Shri nehandru

very fairly concedes that the applicant should have

been paid her eeoluisents for the said period.

4. Accordingly, we direct the respondents to pay

the applicant the enoluoents that were due to her

for the period w.e.f. 3.11.1993 to 6.11.1995, if not

already paid, with interest • lOgC per annual for the

said period. The applicant will also be entitled to

continuity of service for the said period.

5. The O.A. is accordingly disposed off, do costs.

^ ̂ ^ j j
( S.R./Adi/e" )

W) nember (A)
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